? DRCEMBER 21, 1971 Govk. of Unlen Territories ]
(dmd.) Bill
10,10 hrs, MR. SPEAKER : The question is ¢

AIRCRAFT (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
I beg to move for leave to introduce a Bill
further to amend the Aircraft Act, 1934.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amcnd the Aircraft Act,
1934,

The motion was adopleds

DR. SARQJINI MAHISHI : I introduce
the Bill.

B ]

SUPREME COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

THE MINISTER OF LAW AND JUS-
riCE (SHRI H. R. GOKHALE) : I beg to
move for leave to introduce a Bill to amend
Supreme Court Judges (Conditions of Service)
Act, 1938,

MR. SPEAKER : The question is :

“That leave be granted to introduce
& Bill to amend the Supreme Court Judges
{Conditions of Service) Act, 1958.”

The motion was adspted.

SHRI H. R. GOKHALE . [ mtroducet
the Bill.

10.11 hes.

HIGH COURT JUDGES (CONDITION
OF SERVICE) AMENDMENT BILL®

THE MINISTER OF LAW AND JUS-
TICE (SHRI H. R. GOKHALE) : I beg to
move for leave to introduce a Bill further to
amend the Migh Court Judges (conditions of
Bervice) Act, 1954,

“That leave be granted to introduce
a Bill further to amend the High Court
Judges (Conditions of Service) Act, 1954.”

The motion was adopted

SHRI H. R. GOKHALE : I introduce}
the Bill.

CONSTITUTION (TWENTY-SEVENTH
AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.. PANT) : I beg to move for leave to
introduce a Bill further to amend the Cons-
titntion of India.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Constitution
of India,”

T ke motion was adopted

SHRI K.
Bill,

C. PANT : I introduce the

10.12 hrs.

GOVERNMENT OF UNION TERRITO-
RIES (AMENDMENT) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT) : 1 beg to move for leave to
introduce a Bill further to amend the Govern.
ment of Union Territories Act,1963 and also
further to amend the Sixth Schedule to the
Constitution and the Representation of the
People Act, 1950.

MR. SPEAKER : The question is :

“That leave be granted to introdcoe
a Bill further to amend the Government
of Union Territories Act, 1963 and also
further to amend the Sixth Schedule to the
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Constitution and the Representation of
the People Act, 1950.”

The motion was adopted

SHRI K. C. PANT : I introducet the Bill.

———

COMPANIES (AMENDMENT) BILL*

THE MINISTER OF COMPANY AFF.
AIRS (SHRI RAGHUNATHA REDDY): I
beg to move for leave to introduce a Bul
further to amend the Companies Act, 1956,

MR. SPEAKER : The question is :

*That leave be granted to introduce
a Bl further to amend the Companies
Act, 1956.”

The motion was adopted

SHRI RAGHUNATHA REDDY : 1
introduce the Bill.

10.13 hrs,

NEWSPAPERS (PRICE CONTROL)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : I beg to move :

“That the Bill to provide for the
Conirol, in the intezests of the general
public, of the prices of newspapers with
aview to ensuring that newspapers con-
tinue to function, 1 the prevailing con-
ditions, as effective mass communication
mecha and for secwming their availability
at fair prices, be taken into comsidera-
tion.”

Sir, the House will recall that with the
imposition with cffect from the 15th Novem~
ber, 1971, of an excise duty of 2 paise on
newspapers having a cinculation in excess of
15,000, & large number of newspapers all over
the country incveased their prices not ounly
to the extent of the excise duty but well in
exoms of it. The price ineresse was, however,

AGRAHAYANA 39, 1893 (34K 4)

(Prics Camlrol) BilI 10

not uniform. It varied from 3 paise to 8 paise,
including the excise duty in both cases,

‘The newspapers justified the price increae
sc on the ground that even apart from the
excise duty, there had been increase in cost,
and that they had been contemplating a
price increase entirely independent of the levy
of the excise duty. This argument could nat,
however, bc regarded as walid for at least
two reasons. First, the fact that even apart
from the excise duty, thc pricc increases
varied from 1 paisa to 6 paisc showed that
these increases were not entirely in response
to the cost increase which, even if they could
not be absorbed by the newspapers in the
normal way, could not have had such varied
cffect on their finances. Secondly, the cost
creases, whatever they may have been, have
had their infuence over a period of time, I
wish they should not have chosen the same
date, that 1s, the 15th of November when the
excise duty came into force, to 1ncrease the
newspaper prices. This naturally arouses some
doubts about their intentions.

The House will recall that this matter of
increases in the newspaper prices came up
for consideration on the 24th of November,
1971, in connection with the situation in
Calcutta where as a result of such increases
and the consequent strike of newspaper haw-
kers, the city has to go without newspaper
for a number of days, On that day, in a
statement in this House, I appealed to all
newspaper-owners to restrict their price ine
crease to the actual amount of the excise duty
payable by them. I am happy that the
Calcutta newspapers heeded this appeal, and
by reveming their earlier decision, agreed to
publish their papets at the pre-15th Novem-
ber prices plus the excise duty that had
then become payable. The newspapers in
other parts of the country did not, however,
follow suit, though I bad made it clear that
my apeal was directed to newspapers all over
the country, and that the same pattern would
be followed everywhere.

The House is aware of the keenness of Gow
ernment to hold the price-line, specially in the
present situation, where it is more than gver
necessary not 1o allow agy runaway prices, In
this effort to hold the price-line, the Govern.
ment naturally look upon the newspapers for
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